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CENflt ADNINISTrTIVE ThIBUNAL 

\ 
ORIGINAL APPLIC 9TION NO. 

• 	• 	 • 	• • 
• 'Applicant. 

Versus 

Union of India & Ors • 	• . . . • . . . 	Respondents. 

Fir the Pplicant( s) 

For the respondents.  

..,. 7 ... • 	
.4 - 	 #- ..-. -. -. 	 - 

— NOTES PFI JI  hEi- is 'nqx 0TE ' — — — 
—  J_RQ E R 

	

i Tr 	 22.11.00'Present : The Hon'ble Mr Justice 
D.N.Chohury,ViCe-
Chairman. 

Application is admitted. Issue, 

' usual notice. Dr B.p.Todi,learaecl 
— 	

. 

	

/ 	
counsel for KVS Is present. 

List on 1.1 .2001 for written 

statement and order. 

I 	I'
Vice-Chairman 

.. 

.. 	., 	
11.2001 1 	Sri L.N. Yadav, the appli- 

-- c9-_ 	-' hj- 	,. 	I  
-cant appearing in person is 

	

"—-- '-'--i 	
: 

present. The respondents are 
(lrT, 	 A7-- • 	

1  yet to submit its written state- 

, -ment. Four weeks further time 
is allcmèd to the respondents to 

.-i.--- 	 -2- 

file written statement. 

'-' 	7 	r73 	 - -  - 	 List on 30.1.2001 for- 	- 

written statement and further 

orders. 	

. Vice-Chairman 
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Q.?. 399 of 2000 

r¼! && .:c- ~- b'V•k 

' Xk 

çc- 

im 

22.2.01 

List on 22.2.01 to enable the respondent 

to file written statement. if any. Penency 

of this application shall not 6and onthe 

bar of the responlents to consider the case 

of the applicant in the meantime. 

Member 	 Vjce-ehairman 

List on 20.3.01 to enable the res-

pondents to file written statement. 

30. 1.01 

Member 	 VjceChajan 

irn 

J. 	
2O.3.O1 

Fr 

( 

The respondents has not filed the 

written statement till now, though time 
were granted earlier.. Three weeks further 

time is allowed to file written statemnt 

on the prayer of Mr.S.$arma, learned 

counsel for the respondents. List on 

12.4.01 for orders. 

Member 	 ~ha  

im 

12.4.01 

/V 	
j' 	 ' 

7' 
1 	• 

?ppIicant 

counsel for the 

for some time 
statement. Prayer 

8.5.2001 for writ 

further orders. 

is 	absent. 	The 

reäpondents seeks 

to file written 
allowed. List on 

ten statement and 

Vi ce-Chairman 

trd 

YO 	
9.5.2001 

I 	trd 

No written statement so far 

filéd.The respondents are ordered to file 
written statement within three weeks as a 
last chance. List on 31.5.2001 for written 
statement and further orders.  I. 

C I4ember 	
Vice-Chairmati 
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03.07.01 

nib 

17.8.01 

0. A. 399/2 000 	 (7 
of the, Regithy, 	Date L 	Oider of the Tiibuna 

31.5 .01 Present : The Hon'ble Mr Justice K. 
(Kohima) 
	

Aarwal, Chairman. 
The Hon 1 ble Mr K.K.Sharma, 
Administrative Member. 

On application made on behalf of the 

respondents the O.A is stood over in 	, 

order to enable the respondents to put 

in their written statement. 

List on 3.7.01 for order. 

£ 

7- 

:N°body appears on behalf of the applicant. 

Written stetanient has been tiled. The respondents 

are directed to ser,e the copy of the written 

statement to the applicant by registered post. 

List for hearing on 1 ?-6'2001 • 

Member 
L 

The case was listed for hearing 

today.The respondents served a copy 

of the written statement in the court 

today. For that purpose the applicant 

is given little acconinodation to go 

through it. 

List again on 21.8.2001. The 

applicaDt may fileA rejoinder, if any, 

in the meantime. 

	

thH1 
	/2: 

F 	

/ 

6- /h FiElT 

Member Vice-Chairman 

- 

21-8.011 	Heard counsel for the parties. 

	

• 	Hearing concluded. Judgement delivered 

in open court, kept in separate sheets. 

The application is disposed of. No orde1A 
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Member 	 Vice-.Chairffi( 
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C4NTRAL ADMINISTRATIV E TRIBUNAL  
GUJTI BENCH 

Original A
pplication No. 199  of 2000 

Date of Decisjon..ZL.,Qa,.Q.j.,. 

SI 	k4j.Yadav 	
Petitioner(S) 

Pprson 	
Advocate fox the 
Pet.jtjor( -Versus_ 

JJOflOf India & Ors. 	
') 

&i -S-Sarma 
Adiyo( 	for 
R€3pofld.\ 

THE 	
R4 OUSTICE D .N . CHOy, VICE CHAIRM. 

'LL

THE HJL 14R. K.K. SHARMA, AD 1 INISTRATIVE MEMBER. 

11 WhetherReporters of loca1 j udgmen ? 	 pers may be a1iow to sce the .  

2 To Le referred t th Reporter or not ? 

Whether their Lordships wish to see the Lair 
cOpy of the J'dum 	? 

Ue Jdge is tobe Circul 

	

	
ent 

ated to the other Benches 

Judgment delivered by Hon' ble : 
Vce-Chaan 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GtJWAHATX BENCH. 

• 	 Original Application No. 399 of 2000. 

• 

	

	 Date of order : This the 21st Day of AuguSt,2001. 

The Hon • ble Mr Justice D.N .Chowdhury,Vice-Chairmari. 

The Hon'ble Mr K.K.Sharma,Adrnjr.istratjve Member. 

Shri L.N.Yadav, 
Yoga Teacher 
Kendriya Vidyalaya, 
Dimapur, Nagaland 	 . . Applicant 

Jpplicant appeared in person. 

- Versus- 

1. Union of India 
through the Secretary, 
Ministry of Human Resource Development, 
New Delhi. 

2r The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shahid Jeet Singh Marg, 
New Delhi. 

The Deputy Ccrnrnissioner (Admn.) 
i<endriya Vidyalaya San gathan, 
New Delhi. 

The Assistant Commissioner, 
K.V.S. Regional Office, 
Silchar Region, 

	

Silchar. 	 • •• Respondents. 

By Advocate Sri 

ORDER 

CH0WDHU_RY  J.(V.C) 

The applicant is working as Yoga Teacher in Kendriya 

Vidyaiaya since 2410.81. He was confirmed as a Yogo Teacher 

with effect from 24.10.83. He ELsa graduate in Punjab UnIver-

sity and passed nine months Diploma In Yoga from Kaivalyadhama 

Shreeman Madhava Yoga Mandira Samiti Lonavia, Dist, Poona.. 

On the recommendation of the 5th Central Pay Commission the 

pay structure of the Yogo Teachers was revised. Accordingly 

the KVS. authorities recommended a 3 tier pay scale in the 

following fashion : 
0 

contd • .2 
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"Entry Sza1e 	as. 5,500-175-9000 

Senior Scale 	as. 6,500-200-10,500 

Selection Scale Rs, 7,500-250-12000." 

On the recommendation of the DPC senior scale was granted 

to the teachers of Kendriya Vidyalaya. The DPC also reco- 

mmended the case of the applicant who was at the relevant 
revisd 

time drawing pre_vLcale  to the senior scale of Rs. ,5 0 0- 

10,500/. Accordingly office order dated 26.4.99 was passed. 

As a Yoga Teacher the pre-revised so ale of the applicant 

was Rs. 1400-2300/-. Consequent upon the order the scale of 

the applicant was fixed with effect from 1.1.96 as under : 

"Date 	Pay in ordinary scale Pay in Senior 
as on 1.1.96 as.ssoo- 	Scale of Rs.6500- 
175-9000 	 200-10500 

1.1.96 	(6200) 	 6500 
with the date of 
next increment 
1 .5 .96 if other-
wise admissible U. 

Necessary entry regarding fixation of pay u was accordingly 

made intimating the applicant. vthile things rested at this 

stage, the impugned communication dated 8.5 • 2000 (Annexure-A) 

was issued issuing certain clarification regarding fixation 

of pay which is re-produced below : 

• . . .in this connection it is clarified that 
the period of residence required to move from one 
tier tz of,  the scale to the next tier is with 
reference to the period the person concerned is 
bbrne in that scale. The period of residency 
does not have any corelation with the length of 
service the person may have been in service before 
caning into a scale in the present case since 
he eligible Yoga 'reacher would be taken into 
this scale with effect from 1.1.96 only all of 
them would be placed at the lowest tier of the ' 
scale and their residency period would start from 
there. 	 ........" 

Sequal thereto by order dated 30.3 .20 01 the office order 

dated 21.4.99 was cancelled and thereby brought down the 

applicant to the pay scale of Rs,5500-9000/ from as.6500-10500/-

The legitimacy of which is under chalienge. 

0 

contd..3 
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The respondents filed written statement and contended 

that the applicant could only be fitted in the entry pay 

scale with effect from 1.1.96 before granting him the 

senior pay scale. It was also contended that the senior pay 

scale was wrongly granted which was withdrawn in the order 

dated 30.3 .2001 • The letter dated 26.3 .2001 granting senior 

pay scale to the applicant was neither furnished to the 

applicant by the respondents nor the same was produced before 

us. Be that as it may, the respondents could not have taken 

such a step without giving the applicant a proper opportunity. 

The impugned action on the part of the respondents to b .ring 

down the applicant to the lower scale could not have been 

taken without giving any opportunity. That apart the 

applicant could not be treated as new entrance and he could 

not be fitted in the entry scale • The impugned order of 

cancellation and/or withdrawal of higher scale is visited 

with civil consequences. Thus the impugned action in violation 

of the principles of natural justice is unsustainable in 

law. 

In curse of his submission Sri L.N.Yadav submitted 

that he is entitled to the senior scale and therefore the 

Tribunal should issue a direction granting him the senior 

scale on the basis of the materials on record • It is difficult 

16 	
on our part to issue such direction. We however leave it to 

Sri Yadav to make appropriate representation before the 

authority for considering his case for his due entitlement. 

If such representation is made the respondents shall consider 

the same and pass necessary order thereon within a period 

of 2 months from the date of receipt of the representation. 

With this observation the application stands disposed 

of. No order as to costs. 

( K.K.SH1RMA 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

4- 
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section 19 of the Administrative 

Tribunal Act, 1985) 

Title of the case 	 : O,A. Noee00000 2e .... 2000. 

Shri L. N. Yadav 	 : Applicant. 

-Versus- 

Union of India and others 	: Respondents. 

L 
Si.No., 	Particulars. of. Annexure 	 PageNo.. 

1. 	Application 	 1-fl 

2. 	Verification 	
ND 	

12 

3, 	Annexure No.1 Office order No.13(NCT) 

O3 Selection scale w.e.f.1.4.84. 	 13 

Annexure No. unstarred question No.163 	14 

Annexure No.3 B.A.degree 	 15 

Annexure No.4 One yr.Diploma in Yoga 	 16 

Annexure No.5 in service course 	 17 

Annexure No.6 certificate in sports from N.I.S. 18 

Annexure No.7 experience certificate Govt. H.S. School, 19 

Annexure No.8 application by J.S.Makhani 	20 

Annexure No.9 application by Principal K.V.Madhurai 	21 

Annexure No.10 application by Dr.Venkat Piya Govt.M.College 22 

Application Dean Govt.Medical College Madurai 	23 

Annexure No.12 application by Registered Panjab University 24 

Annexure No.13 confirmation order No.F/24-1/99 25 

Annexure No.14 senior scaled w.e.f. 1.1.96 	26 

Annexure No.15 representation on Feb.7th 1988 	27 

Annexure No.16 three months training in Yoga,N.Delhi 	28 

Annexure No.17 unstarred question in Lok Sabha 5950 	29 

3v 
Annexure No.18 	 (J 

	

Tc 	- 	 Q 

Annexure 

	

L 	NoIH? 
Annexure No.20 	rLAiiri.ctd qIi.es±ioiLi-4-4ci_R..Sabha  3. 

3. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH ::: GUWAHATI 

(An Application under Section 19 of the Administrative 

Tribunal Act, 1985 ) 

Original Application No.2,L//2OOO. 

Inthe-.-matterof-;. 

Shri L. N. Yadav 

Yoga Teacher 

Kendriya Vidyalaya, 

Dimapur, Nagaland, 

.. .Applicant. 

- Versus - 

• 	1. Union of India and others 

through the Secretary, 

• 	 Ministry of Human Resources, 

• 	Government of India, 

New Delhi. 

The Commissioner 

• 	 Kendriya Vidyalaya Sangathan 

18, Institutional Area, 

Shadeed Jeet Singh Marg, 

New Delhi. 	 -. 

The Deputy Commissioner, 

• 	( Administration ) 

Kendriya Vidyalaya Sangathan, 

New Delhi. 

The 	Assistant 	Commissioner, 

K.V.S. R.O.,Hospital Road,Silchar 

.Respondents 

I,,, 



t7 !TrT•Tf 
Cernr 	dm- 'T"rib 	r 

: 	2 	: 
Gu7ahatj 

Particular of the 	der against which the 

applicatjon.jrnade, 

The Applicant is filling the present application 

seeking quashing of the 	order NO.JF No.18-1/99--r<VS 
, 	L%IL?1'J o 1 Pr 

(Admn 1) dated 08/05/2000 and 	Order No.13 Government 
A 

of National Capital Territory of Delhi Directorate of 

Education Establishment iv Branch Old Sectt.Delhj-54. 

Selection Grade List w.e.f. 1/4/84. (copy enclosedl Annex. 

No.1) Revision' of Pay Scale of Yoga Techear in KVS 

classification regarding ( Grant of Senior and selection 

scale to Yoga teacher) has denied the Yoga teachers 

their due selection scale from 1983 in spite of over 

20 years of continuous service since 1981. Unlike the 

Yoga teacher of N.C.T. of Delhi. 	Had informed that 

457 Yogo Teacher were appointed in 1982-83 . Among of 

them 91 Yoga teacher were given the selection grade 

as per Rajya Sabha Unstared question No.163 (To be answered 

on March 5th , 1999) Copy enclosed as AnnexureNo.2, 

Yoga teachers of Kendriya Vidyalayas having at per with 

their counter parts in the N.C.,T. of Delhi viz, possessing 

a Bachelor Degree with Three months training in Yoga 

from recogn,ised institution . On the recommendation 

of Department Promotion Committee Yoga Teachers are 
S-1\ 	k-at 

granted Premotior Gm-ee . Yoga Teachers are granted 

selection grade in the pay scale of Rs.740-880( now 

revised to Rs.1640-2900) w.e.f. April 1,1984 (airady 

copy enclosed in Annexure No.1) The above order is Violative 

Con t d. 
1 
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Central 

. 	LWJ 

3: 

of the Policy of the Govt. of India regarding selection 

and senior scale of employee i.e.that has been denied. 

The applicant has 	.e!dy feel5 there is a room enough 

to belive that applicant has been shown a bit of bias(base) 

The applicant sent representation to the authorities 

from time to time for the selection and senior scale. 

2. 	Juridicti.on -of-theTribunal€ 

The application declares that the subject 

matter of the order against which he wants redressal 

is within the jurisdiction of the Tribunal. 

Limitati.on 

The: applicant further declares that the appli-

cant is within the limitation period prescribed in Section 

21 of the Administrative Tribunals Act,1985. 

Facts of the-Case 

4.1 	The applicant is working as a Yoga Teacher 

in the Kendriya Vidyalaya Sangathan since 24/10/81 and 

confirmed w.eaf. 24/10/83. and Gaduate from M bPunjab 

(copy enclossed) Anned.No.3) 
University and has passed nine months Diploma in Yoga 

Education from 	Kaivalyadhama ( Shreeman Madhava Yoga 

jMandira Samiti Lonavla ,Dist.Poona ) ( from August,1980 to 
Annex 4 copy enclosed) 
April, 1981). Kaivvlyadham has been accepted as the 

NATIONAL INSTITUTION IN THE FIELD OF 	YOGA EDUCATION 

The applicant has attended in service course June,91 

to June 21, 191 in technical colleboration with Lakshmi 

bai National College of Physical Education Guwalior 

( copy enclosed as Annex.NO.U. 

- Contd...4/- 
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. 4.4 	The applicant has passed certificate course 

in Gymastiçs under the Mass sports participant programme 

from Netaji Subhas National Institute of Sports in 1977. 

Copy enclosed as Annexure No.6. 

	

45 	
The applicantss also Experience in Physical 

Training Instructor at Mangen Hr.Sec.Schooi 

directorate of Education Dept. of Education 

Govt.of Sikkim. (copy enclosed as Annexure 

No.7) 

	

4.6 	•The applicant is specialist in the field of 

Yoga apreciation letter by Dr.J.S. Makhani 

Prop. & Head of Department of Orthopaedic Sursery Goa 

Medical College on 3/7/81. (copy enclosed as Anne.No.8.) 

	

4.7 	IThe Applicant is specialist in Chronic diseases 

and having very rich knowlege on disease and 

preventation and cure. The applicants character 

and conduct are exemplary. Applicants of Yoga 

Teaching has a nice effect and impact on students vide 

Appreciation certificates issued by the them Principal 

of Kendraiya Vidyalaya Madurai (Tamil Na.du) vide MDU 

No.6-4/82-83/LNY/273 dated July,31, 1983(copy. encoosed 

as Annexure No9). 

	

4.8 	The applicant has a1so , appreciate by Dr.Venkata- 

pi Prop .& Head of the Dept. of POHARMA 

nology in its certificate says that the Appli-

cant is a specialist in the field of Yoga and pits 

various applications. (copy enclosed as Anex.No10). 

Contd...5/- 
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4.9 	The applicant was also 	appreciated by Dr. 

K.R. Jacop. M.S. (Dean) Govt. Medical College 

of Maduri (Tamil Nadu) as per his certificate 

he wants to inform the public that the applicant 

is an expert in Yoga . The Applicant 	is 

skilled in art (Yoga). The Applicant developed 

more concentration and kept him more physically 

and mentally Fit and left an indeliable empre-

ssionin his mind.( Copy enclosed as AnnexNo0l1). 

	

4.10 	The applicant was also appreciated by Dr. 

S. Bhatnagar, Director of Punjab University. 

as per his letter dt. 7th Feb, 1985. The applicant is 

specialist in Yoga. He is one of those, learned person 

who have a developed special exercise for various type 

of Chronic diseases such as spndlyliti.s, Diabetes, High 

Blood Pressure, Digestive ailments and the live Appedix 

( copy enclosed as Annex.No.121 - 

4e 11 	The applicant was confirmatien on 24-10-1983 

by the office order No.F-24-1/99/DVS (AR) 

Kendriya Vidyalaya Sangathan , Ahmedabad 

Region. ( copy enclosed as AnnexeNo.e13) 

4.12 	The applicant was fixed of pay in Senior Scale. 

granted w.e.f. 1-1-1996 in the senior •  scale 

6500-200-10500. vide letter no.F-4-1/99-2000/KVS(AR) 

Accts. dated 6 April, 1999. (copy enclosed as Annex.No.14Y 

Contd...6/- 

2' 
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4.13 	The applicant sen* a representation to the 

Commissioner ( ivS) (HQ.) New Delhi on the 

stamp paper of Rs.2/- each five sheets dated 17/2/98 

regarding pay scale of Yoga Teacher at per with per 

and Yoga Teacher NCTO Govt.of Delhi. In this connection 

then the Deputy Commissioner ('ACAD) informed that as 

soon as the idecisiori is conveyed by the Ministry of 

HRD, the same will be communicated. Vide letter No. 

F.18-1/98-KVS(ADMN-I) dtd. 24-2-98. (copy enclosed as 

Annex.NQ01.50). i 

4.14 	In spite of gett-±ng the senior or selection 

• 	grade the authority send the applicant in .3 months trai- 

ning Yoga alo'igwith 	unqua1ified (Yoga Teachers who 

have only .oñel  month training in Yoga). The applicant 

has already j has passed nine months training in Yoga 

from Kaivaladhama , G.S.College of Yoga in session 

• 

	

	1980-81). Hôw unjustice was done with the applicant 

(copy enclosèd.as Annex;N0016). 

4.15. 	The Yoga teaching ' scheme was entroduce in 

Kendriya Vidyalayab purely on an exprimental basis 

initially fr a period of one year. Since the scheme 

was 'envised as temporary and experimental the essential 

qualifications prescribed were Matriculation /Higher 

Secondary with a practical ..knowledge and experience 

of Yoga training. The scheme was extended on yearly 

basis. As per LOK SABHA UNSTARRED QUESTION No.5950 

I I to be answered on 3rd May, 1994 as per answer Deputy 

MInister for education , & culture in the Ministry of 

Human Resource Development (KUM.SELJA). 

Contd...7/- 
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4x1x 	( copy enclosed as an Annex.NO.17) (LOK SABHA 

UNSTARRED QUESTION N05959). 

C) - 

4.1 	On dt. 27/12/88 The Board of Governors OKVS 

was decided in 52 seend meeting 	that the 

essential qualifications pescribed Graduation plus 

minimum 9 months to 1 year training in Yoga in a recogni-

sed institution be confirm. The Yoga teacher who do 

not posses tehrequisite qualification will continue 

in the pay scale of Rs..1400-2300 untill and unless they 

acquire the required qualification. 

4.187. 	The service of Yoga Teacher who failed to 

acqure7 the qualification (Graduation plus 

nine inonth training in Yoga Education) with 

the pescribed period (4 years) for graduation 

plus two year for nine month training in yoga 

Education will be liable to be terminated. 

4.1 	, 	From 27/12/88 plus 6 year means 1994 to till 

date no action has been taken by the authorities 6'-
a.r- the termination of service who have not acquired 

the requisite lqualification as prescribed period has 

already over. 

4.20 ' 	The competent authority accorded permission 

to Yoga Teacher for appearing in higher exami-

nation even beyond the limit of 10% prescribed in 

education code of Kendriya Vidyalaya Sangathan sstrictly 

for the purpose of enabling them to acquire higher quali-

fications by them. 

Contd....8/- 
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• 4.21) 	In its 58th meeting held on 20/4/95 the Bords 

of Governer decided that Yoga Teacher Prossess-

ing a Bachelor's Degree with 3 monhts training in Yoga 

from a recognised institution may be confirmed. Because 

unqulified Yoga Teacher became incurable headache for 

KVS Authorities, (copy enclosed as per AnnexN0018. 

4.2 	Noti only this like VIRAPPAN 	the D-aka-its of 

	

9' - Chahdan & Murds 	who kidnaps 	Dr.Rajkumar 

Filins.t-a-r to save VIRAPPAN ther Government 

of Tamil Nadu And Karnataka 'wants to TADA Case culprits. 

KVS have issued order for grant of T.A. and D.A. for 

participate for such Yoga Teacher who have completed 

training progrmme conducted from 2/5/97 to 1/8/97 ata 

Lonawala and from 5/5/98 to 4/8/98 at New Delhi.(Copy 

enclosed withthe RAJYA SABHA unstard Question No.1483 

to •be answered on 11 Dec, 1998). The answer given by 

Ministry of Euiian Resource Development (Dr.Murli Manohar 

Jushi) (copy enbiosed as Annex.No.19). 

• 	 f.- 

4.23, 	In the above qet-thTI was informed the applicant 
H 

has not been confirmed since a disciplinary 

case I  is pending aga.inst him. As per order 
NO. 6-9/98/KvS/(AR) dt. 23/2/99. The Assistant Commissioner 

and Disciplinary Authority writes in that letter in 

para No.6 , 'hks come to the conclusion the charges of 

misconduct/misbehave levelled against Sri L.N.Yadav 

are not maintainable and required no further inquiry 
S 

	

	
into the case.Jand order, to dropo all the charges levellel 

against Sri L.N.Yadav vide charge •no.F6-9/98/KVS(AR) 

dated20/3/1998). (copy enclosed as Anex.No.20). 

Contd..9/- 
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3/2/99 

_ 	I 
9 

Letter No, F-i 2-17/97-KVS(Admn.-I •dt. 

as per Yoga Teacher Possessing a 

Bachelor's Degree with 3 months training in Yoga from 

a recognied Institution, working in Kendriaya Vidyalaya 

w.e.f. 1/1/96. 

Entry Scale 
	Senior Scale 	Selection scale 

5500175- 	6500-200- 
	7500-250- 

II,I.T 
	

10500 
	

12000 

Yoga Teacher not possessing qualifications mentioned 

at (A) above, will be entitled RS.4500-125-7000 no senior 

& selection scale be given untili they acquire the said 

qualification. (copy enclosed as Annex.No.21). 

4.2j 	Since 1981 to 3/3/99 the unqualified Yoga 

Teacher was taking the same scale equal to 

qualified trained teacher as Letter No.F-1/2000-KVS(0&M) 

dtd.11/9/2000 the joint commissioner (Acad) writes to 

All Assistant Commissioner as you are aware that K.V.S. 

has taken the exercise to stablize the sections in K.V.S. 

because of budget constraint and to use the available 

infracture created by K.V.S. 'The Staff sanction also 

taken out from those K.V. who have more than three i.e. 

totaly 

4.2, 	As per Rajya Sabha unstarred question No.405 

to be answered on 3/12/99. 	In that question HOn'ble 

Minister of state in the Ministry of H.R.D. replied 

the Govt.is not going to make certain modification 

Policy pertaining to Yoga Teacher being imparted in 

KeveSee  

Contd....i0/- 
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10 	:1 
5 . 

	

5.1 	The applicant has passed the Graduation from 

Punjab University and 1 year deploma in Yoga 

Education from Kevalyadham. The Applicant has also passe3 

certificate in sports from National Institute of force. 

The applicant has been appreciated by many doctors, 

professors and Head of the Departments . The principal 

of Madarái the Dean Govt. Medical college ,Madurai and 

Registrar of Punjab Yuniversity has appreciated him 

with. their certificates that can be seen from Annexure 

N0.3 to 16. 

	

5.2 	As per Order No.13 dt.3/3/94 like and C.T. 

the selection grade also be given to me since 
0\ 

1982-83 as Yoga Teacher were appointed in 83 in N.C.T. 

of Delhi Govt. had given to 91 Yoga Teacher granated 

selection grade from 1/4/1984. Their qualification was 

Graduation plus 3 months. 

	

5.3 	In K.V.S. the scheme was entruduce in 1981 

on and experimental basis the essencial 

qualification was Matriculations plus knowlege of yoga. 

The scheme of Yoga Teacher in Govt.of Delhi (N.C.T.) 

was start from .1983 with the qualification graduation 

plus three month training the Board of Governor were 

apprised of this decision in their 63rd meeting held 

on 21 July,1998. 



   

dw 

6. 

• 	4) 

LW 

IV 3enoJ 
-• 

 

The applicant beg to state that there is no ether 
• 	 alternative remedy under any rule available befoie the 

applicant than to apprach the Hon'ble Tribunal way if filing this 
•riginal applicati.n. 

MATTER NOT PENIIN3 BEBRE ANY OTHER (XURTJTIBUN 

The applicant further declares that he had net previcusly 

filed any applicanti.n,wrjt petiti•n or suit regarding the aatter 

/ 	 in respect if which this application has been made befere any 

Court if Law or any ether autherity or any other Bench of Thee 

Tribunal and/or any such application writ petition or suit is 

pending befere any if them. 

8. 	EE SOUGHT FOR: 

Under the facs circumstances of the case the applicant 	- 

prays for the swx fsll.wing reliefs. 

8.1, iashing and setting aside selection and seni,r scales 

crder Neef Vega teachers in K.V43 4  Latter F N..l8_1/99/s$gr 

(Adm 1) dated May th 2I0007he applicant. trom selection and senher 

scale f rem 1983.As per Ntc Vega teacher were given, 

Contd .14• • •• .. 12. 



— --------- 

-- 

rhuna 

—12— 	

.. ... 

IERIM RELIEF PRAYED FOR 
 

9,, 	The applicant does not pray for any interim relief in the 

case ,H.wever,the Hen'ble Triiunal may be pleesed to direct the 

respondents that pendency of this application shall not be 

a bar for considering his. case. 

iS. 	This application is filled by person (by the applicant 

self) 

ii; 	PARTIQJLARSOF POSTAL OF$ER: 

1. I.P.O. !'. 

11. Date of issue 

111.Issued from 

iv. payable at 

2G503852 

:14/11/200G. 

;G. P .0 .Gahati. 

G.P.O. Guwahati 

12. 	List of tk enclosures: 

As stated in the index. 



- 	 - -- --------- 
	 :-' 

- 	 ra1 

V E R I F I C A T I 0 N 

1 •- 	shri L.N.Yadav,y.ga teacher working in Kendriya 

Vidyalaya,Dimapur,46 yr..ld do hereby the statement in 

- -- 	paragraph I J.to 12 are true to my knowledge and have no 

suppressed any material of I act.And I sign this verification 

on this the •..,,,.... day of Oth Nov.2000,at Guwahti. 

SIGNATURE 



L. 

)D 
KENDRIYA VIDYALAYA SANG ATHAN 

.18-1 /99-KVS (Admni) 	 Dated : 08-05-2000 

The Assistant Commissioner 	 V \ 

K.V.S., All Regional Offices 

Subject : Revision of Pay Scale of Yoga Teachers in Kendriya Vidyala-

yas clarification regarding. 

Sir/Madam, 
-' In continuation of this office letter of even number dated 

3/121999 on the subject cited above, I am to say that references 

hae been received from various quarters seeking clarification rega-
rding, the manner in which the three tier pay scales cIrculated vide 

letteir referred to above will be given effect. In this connection it 
is clarif led that the period of residency required to move from one 

\ \ tier of the scale to the next :tax tier is with reference to the period 

the person concerned is borne in that scale. The period of residency 

\Ujoes not have any cotelation with the'length of service the person may 

have been in service before coming into a ecale in theg present case 

since he eligible Yoga Teacher would be taken into this scale with 

effet from 01-01-1996 only all of them would be placed at the lowest 

tier of the scale and their residency period would start from there. 

CopiS of this letter may be sent to all the Kendriya  Vidyalaya under 

your'jurisdictiorl for information and compliance. This issues with 

the approval of the Competent Authority. 

Yours faithfully, 

sd/- 

(S B Chaturvedi) 

Dy.Commissioner (Acad) 

Copy to: 

1, All Officers/Sections at KVS (Hqrs) 
All recognised Teachers Associations 

F.No. 18_3/96_KVS(Adm-1) 
Kendriya Vidyalaya, Moscow/Kathmandu 

5 Guard File. 

r 
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Kaiva1yadharna > . 

t1 Shreernan Madhava Yoga Mandira Sarniti 
Lorlavia (Dist. Poona) 

This is to certify that 	 . 

Se 	

I, 

• 
: ' 	. (Sscr\ 	/i9'o-A) 

of G. S. Gollege of. Yoga ana Cultural Syniieszs, LonavLa : 
has completed the course of studies, insti.tue.d ' 
• 

for the Diploma, to the satisfaction of the 
S 	 authorities of the Sainiti and so the 

DIPLOMA IN YOGA EDUCATION 
.5 .  

is confe; red on hun I h 

in testtmony whereof is set the seal oj the Samu. 

' Subjects for the coin3e of studies were : 

1) Theory: 
Yoga and Msticisrn 

Yoga and Cultural Synthesis 	. 

Anatomy and Physiology of Yogic Practices 

Yoga and Menial Health 	 . 

Ycgi Texts 

	

II) Practi:al Trarrçj i Yoga 	 . 

I It Practice Teachi g 

He 1511e was placed in Grad&coI__ln tnoi,, 

• Grade 	in Pracicals and GdeJhci_in Teachi!lg. 

Overall Grade Obtained_S ecend 

Jz/- 
S 	

.5, 

5 	 7'7 
Secretary. 	 / 	 - Cliairm' 	 z 

Kaivalyadharna 	 ' 	Kaivalyadhanla 

S.M. V. M. Samiti 	 • 	 S. M. V. M. Samiti 
Ni 

Lonavla
4__ 

 USH96 1J 	I 
_____- .:

JJJV 

• • SignatUrB oft 	iptomiiff1der 
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CERTIFICATLI 

UTUT-Zi5 

• This h t .Crtify that 
E•f; 'Yu Tr. Kcdriya Vidyya  

Region has aVendea t.e -& ice Cotr se 
ySCaI Euct!on organised by Kendriya "- dy~-IQyz 1o. I Gwilr 

014r1 to 216-1 in 	 th !.ak&n1b 
t ocna! CiIege of Physieal Ethtion,t3 waIr. 	

• 

F.  41.7 

7• 	T(?,?i' (52IT 	
•1.... 	- 

- 2-L\ 	• 

QV 
f 	17T 	T 51TT1 174fT IPZT ti 	Zr7a rz F wm, ,v 	, 	 &•• 
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F:of. & Dean 

L. N. '2. P. E., Gwzlior 

'!MC 

f,  

i 

tOr. 	jn-"Sinh) 
'ctr4 

L. N. C. P. E.,waior 

ec 
CO.ORDTNATOR 

C' 

(L . r'r& 
Princpai 
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fvrni 147001 (TT 

74472 
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• 	: 0394-204 
• 	 frr 

TT 

National lflSttute of Sorts 
jt;ti Lagh. Pjl77AL4fii?)r1(INDJA) 

Phone : 74472 
Grams: NATINSPORTS 	'N 
Telex : 0394-204 

D11ETOR 
R. L. ANAND 

itO;SRU/CC/38....19/86/NIS 
May; 30, 1986 

110M IT MY C0N'RN 

(. •- 	 This is to c'ert if y that Sh • Laxmi Nara  in S/a 
Sh.Budhramattended a Six Week Certificate Course in 

' .ymsticshe1d at Gangto k (Sikkth) fm 30.12.1976 to 
.•2.1977urzler the Mass Sports Pa rticipation Progranne., 

He was deputed to Undergo the course by the Education 
D e pa ftme nt Government of S ikk i_ 	S h 	Narain was 

T— r I ted wjr catecoxy B securing 63% aggregate ffark5 
in theoretcä"1 and practical exinat'ions- held towards 

- the ncluion o the course 

V 	

•, 

FODICTORcNL 

• .6 

V__I 
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21-1/98-KVS (AR) 

KL IYA VIDYALYA  
AHMEDA2?D REM, REGIONAL Gi 1 

IKE N )R IYA VIDYALAYA CAMPUS 
SECTOR-30, G FIMAGAR (GUJARAT: 

Dated: 

OFFICE ORDER 

- f 

On the recommendadon of DPC, Sr. Scale is graritod 
to the following teachers with effect from the date in the 
scale of pay as rneritiored below against each individual:- 

- a ..................... . 

Sr. -Nme and Designation K.V. Where 	Date of 	Data of 

No, of the Teacher 	 working 	apptt. in apptto in 
the pre- 	the Sr. 
sent 	Scale 

scale  - 

per's ordinary scale 	: 6500-200-10500 

Sr. Scale 	 : 7500-250-12000 

1. Smt. Raj Ranj Rajk o t 30-08-86 3O-O8-93 

P(Eng.) 

2, She U.S. Singh a. -86 26-08-98 
_-m 	\ •._ 	- 	- - - - 

MISC. CATEGORIES : Ordinary Scale 	: 	5500-125-9000 
Sr. Scale : 	65 00-230-10500,' 

C.N. Chuhan 
PET 1311M toc1a 

. 
19-09-86 19-09-93 

2, sh e  HIM. Shah AFS Barocla 27..0j...06 90 , 

 Srnt. 	!3. 	Pate3. 
WET(G) EME Daroda 1E7.09-0 10-09-93 

4 

 Sh. D.R. Sojankj 
Drawing Tr. 

Chandkheda  29-O9_ 29-09_9 

 
• 	:. 

Sh e  K.D. Patel 
.Prawing Tr.  

 SAC Ahrnedabad 01-10-36 01-13-93 

 She N.K. Dohra 
Librarian 

ONCC Daroda  •-39-06 30-39- 

76 Snt 	N.M. Dhatt 
Librarian 

CRPF G'nagar 10-09-06 

0. She Bharat Mehta 
Librarian 

Rajkot 23-09...06 23-099 

 
- 

Smt. V.S. Christian 
Librarian 

SAC. A'bad 19-03_35 19-33-17 

 Sint. Ashajoshi 
Librarian 

Dntjwac3a 23-J2-35 23-02-97 

 Sh. K.L. Awasthj 
Librarian 

AFS Daroda 22-13_ 22-.LJ-j7 

 Sh e  S.S. Sinha 
Librarian 

AFS II •0 104..01 31-0493 
( 1640-200_10500) 

Jaxnnagar 

Yoga Teacher : Effective from 1-1-96 : Ord. Scale : 5503-175.90 
Sr.. Scale 	: 6500-2o 

jj 	H-' Sh. L.N. Yadav ONGC Mehsana 24-10-01 31-)i- 



. 	. 

/) 

O\. 
( 	A. Cs Tele/FAX Nc. 	02712 213611 

Gram KEVISAN' 
Tele Phcne : 20711 1 AdmnJE 

I 	 2I3O J Accoun1 

Tq fiiri U r;i• 

I 	.1NUtflYA VWYALAYA SAN(iAINPtIN 
(Regional Office ; AHMEDABAD REGION) 

Quarter No. 161/4, Sector No. 30. GAND1INAGiR-382030 
• 	

(Gujarat) 

fu : 	, a4 
: 

	

NO. F4_1/99_2O00/KVS(AR)ACCts. 	 Date; £ 0 Y 

To 

The Principal 
Keridriya Vidyalaya 
ONGC • Mhgaa 

Sub:- Fixation of pay in Senior Scale 
grarted to Sh. L.N. Yadav, Yoca 
Teadher 1-1-1996f 

Sir, 	 I  

Consequent upon the grant of Senior Scale w.eE 

1-1-1J996to Sh. L.N. Yadav, Yoga Teacher vide this 

Office letter NO. F.2f/99KSfs(AR) Da(ed 21.±.1999, 
the. par of Sh, Yadav may be.flxed as under:' 

/ ----------------------------------------------
'Dabe 	Pay in ordinary scale Pay in S(niO 

as on 1_1i1996 Rs, 	Scaje of 
55.'175- 9000 	 6500-200.-10500 

/ 

1-1-96 	i6200),/ 	 6500 
I 	 with the date 

of Noxt incre- 
I 	 merit 1-5-96. 

if otherwise • 	 V 
admissible 

• 	 Necessary entry regarding the fixation of pay 

may be made in thService Book of Sh0 L.N. Ydav,  

under proper atestatLon. 

Yours faithf•", 

( ; • • tKWaN ) 
Suptt cf Account. 

\ r. 
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HNow Delhi - 
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woor $ 	 Datsd • 
I ) lIi 

• 	2te .ita.nt Cc,ii'dsajoncr 	 I I. 

-. 	 Xeui8riy.Vidya].ya asngathsn------ -'----'.--•. • 

MdLPIfUOXOfl?L oFFXCE5., 	. 

- 

Subo a R.Vi.ion of v j~ y l saale of Yoga Tu achere Orant 
or  three ,4.r pay soil... 

ts•• 	.; 

eir 
• ,, i . 	 • 	I 

• 	 I 	 I 

I mi to regear to the subject aitud above and to 
may that a proposal. for grant 0g  Pay ai&l.. to Yoga reachers 
at ar with Q?./other Misc. CatOQrI1PUs lemohers has already 
boui sent to the )UnL.tryoL )UtD fr nouisary IlppLQVA3. As 
•ooj as the 4eaLsion 1.s conveyed b' thI MLnistr'y 01 PUtD. 

•U&ffw will be oruunicttud. )CVØ in yo 	Region may be 
£n1priad moccrd4.ngy. 

LC 
I 	I 

?IWARZ ) 
DY. CO )'QtZS5XONER (AcAD.) 

1. I . 
, AU ftocognin8d hreacher3 I¼BlJociatione. 

• . 	 8h. Laxmi. Nrain Yadav. yoga Toacor. )CV OZOC 
I hsuna with zuforunce to  his  rupr000ntat1tun on 

tho utauipapors of 	aach (çlvo ahur:taL ' 

I 	 ' I '4st.0 17•2-Hi 
I I 

i 	'.XV 8e9t46n 1 togothor with roprou*ritation on th 

u 	stamp papure of Re.2/. each (fiveI.ho9) datj1 
'1 	7-- 90 for ta)c..Lng action on other jsiuo* S 

Thu PLncips1. )CV ONOC 14tianu with a requotst to 
L,gu&niI Ih..L XuH Y#s1sv. Yuçi 'Sv.thec of hlo iIY 
scc ordg2.y. 
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KDRIyA VIDyALAYA / IN.A cajy 	N 

a.IEtNG_ORD 

Ker1iya 14yala NO._____________________ 	 tiis 
VIyalay Ci 	 F.NlAq in crectjon with attn5.; 3 mon thr 
Yoga Trçining Course (5th May98 to 4th Aug ) 0rgise &i 
New Delhi Vi 	• .Ette NC. F4 -!/% -KvS(ca Yc;a 	 ei 	: 
He/She was :!jev 	cn 	.1998( 	after cpt.-  Of t.e 	ain±nç 
perio.. 

wa nOt 	 e5. free bCarL: g & iOfqnt. 

Y°ga Teacher 	
. 	 V V 

0 
0 	to 	

V• 	 V 	 - 	 - 
V 

LOC , • 	 ____ 
- 
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4XII 19, 1994 
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40adGM10 and pro we:* 	

at the 	of 
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nrzt of 

og Teacher. in Kendya VidyaJ.ya iz 1981..82t 
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thereor? 	 * 

DPJ.TyI!ISr
.R POR DÜCATIOZJ AND  

CULT1J IU THE 
(I(uM . 	 a,  

*r opq  U7 8 rr 	rr '. 

:iya7idj'alaya Sangat 	
the Yoga techj 	srhe Wae Cud in 	.r ndtye 	&1*yMQ 	

Qfl In Uurjjnnt 	
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Of Governo 	
1y basis, The Board 

	

t i. 	

rs of enj 	Vidy 	
Snthan in ito 52nd flI(Sjg he4 	

27.3208 dOCIdOd tc make thm 
3che 	a 

Ofle. COnsidering 
Pay..scala Pfescrjbod f or the Post and duties 4Ssigned to -the Yoga Teachers in  the   

Scheme and th. O.L*j5 tot' Which 
	

reguja. 

th Yoga tu*01 •  Was •XtefldGd, th fo0
wur 

ortx in any Subject 
.

Minimum 
9 rfl0 a'iths to 1 yuuL 	

n Yoga 
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A. (.s, Teh/1 A\ No. 	02712 21361 

Gram KEV1SANG' 
Tek Phone : 20711 	Admn./Eo 

21360 J Accounts 
• 

• 	 T1 irrr rTr 	V 
ign' 	hUh) 

KENDRIYA VIDYALAYA SANGATHAN 
(Regional Offi(-oq AHMEDARAD REGION) 

ii' 	i. 	! c; P,/'• 	 /.. 	! 

Quarter No. 16114.' Snrtor No 30, GANflHINAGAR 382030 

I 	 (G iijaral 

NO. : 6-9/96/1vs(\R) 	 23 FEB 1999 Date 

0 RD E P. 

di .sciplinary ,proc'edincs under CCs(CCA) 
Rule, 1965 was r::ontem lated against 3h LII yadav, Yoga Tea-
cher. Kenclriya' Vidyalaya, 0iGC Mehsana as per the instru-
ctjoris contained in KV(jj) letter No. F 8-4/97-1 ,,VS(Vig) 
dated 07-01-1998. 

02 	WHEREAS, 2 prelimin.ry inqulry against the said 
Sh LN Yadav, Yoga Teacher was ordered to inquire into 
the alleged thRrges of misconduct and unhecomina behaviour 
of Sb Yadav,. aPpointing 1)r 	1 Pendey, Prinrinal, K'! NO. 1, 
MR CartUus. Ahrneclabao by the under siqned in the capacity of 
Disciplinary Authority vide office order wo. F 6-9/98/ 
KVS(AR) dated 23-01-1998. 

03 	WHEREAS, Dr SN Panuey, 10 submitteo Inquiry Report 
together with his obseivations and findings into the charges 
levelled against Sh Yadav, CO after conduct of inquiry 
vide his letter No. KVA/Conf/97-98/778 dated 04-03-1998. 

04 	WHEREAS, the undersigned, after careful examination 
and verificatijon of documents on records of the case as well 
as Inquiry Report and findings of 10, issued charge sheet 
vide letter No. F 6-9/98-}V3(AR) dated 20-03-1998 to the 
said Sh LN Yadav, Co together with copies of preliminary 
inquiry and.related documents informing the CO to subriit hiE 
written statement of defence within 10 days of the receipt 
of the aforeséld memorandum dated 20-03-1998. 

05 	WHEREAS, Sh L1'J Yadav, CO submitted his written 
statennt dated 04-01-1999 in defence against the articles 
of charge framed via.e memo dated 20-03-1998 vide which he 
refuted all the charges and of fered unqualified apology tor 
the inconvenience and embarrassment caused to concerned 
persons. 

..02 

LOB 

I 
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EREA, the undersigned, being the prescrjbe 
Disciplinary Authority, after Considering the aforeajd. : y statement/representation dated 04-01-1999 of Sh LN Yadav,:• 
Co in the lightof articles of charge and supporting docu-. 
ments on record, and has come to the COncluion that the .  charges of miscondut/mjshaviour levelled against::4 • 	
Sh LN Yadav • Yoga Teacher are not maintainable ánd reqtijie-t. no further inquiry into the case, 	 * 

07 	Now, therefore, the undersigned hereby orderstb 
drop all the charges levelled against Sh LN Yadav, Yöa -'reacher, vide charge memo NO. F 6-9/98/KVS() dated. 20-03-1998, 

All 

(Dr UN Singh) 	•. . 
Asgtt Comjssjoner. •&: Disciplinary. Authoi1y, 

LN 

RegdA 	
.. .••• 

Yadav 
Yoga Teacher 	 - 
Kendrlya Vidyalaya 
ONGC Mehsana 

Copy forwarded to : - 	 . 

1' 
' 	 RegdAD 

01 	
The Principal, KV OMC Mehsana alongwjth a 

SPZj copy of bove order for keeping 1 the • 	of Sh LN Yada Yoga Teacher s  He is al so reqiee- I 	to make necessary entry in the Service Bôok-o 
Sh Yddav. 

.:02 ,The Asst COissoner(An) 	s New D1hj ' 
b3 	

The Sr Administrative Of ficer(vjg), vs Ne e]ji1i • 	with reerence to'his letter No. F 
dated- 0 7-01-1998. 	 • 	..........

. I • 	 . 	. 	 • 	
/ 	- 	... 

• 	 / 	. 

• .. 	 . 	 . 	

• Asstt, Co issiier•- 
c'•I
£ . 	 •. 	 S 	 . 	. . h 	• 

- . 	- 	 • 	 . 

:* i-., 	... 	. 	. 	
• :- 	.*-- 	S. . 	 • 	S  

V. 

..,' 	\ 	 • 	 • 
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J. GRANIT TO REPORT 
-EjEAY - SCAIcLcI&THEi 

_1:tIYA_ VkL2Th Si 

With the 1,concurrence and approval of the Financial Advisor,  

of U:e MJiRD ad• Chairman, Kendriya Vidyalaya Sangathan, the 

reii.scl pay s ies as per the reconijnendati0 of the Vth Central Pay 
Com'nissin wer implemented for Group 'A', 'B', 'C' & D' categories of 
lt;fl and non-tcacluflg staff of Kendriya Vidyalaya Sarga(han. The 

rd cf Governdrs were apprised of this d&cisi°n in their 63rd mectin 

on 21st July, 199S 

Jb propsa or the revision and. 'ant of. 3 tier pay scale to 

pr with tfletr COuntCTS in uç NT of Dth 

roW- 	u.,norL o' the Mirustr' of HRD vihose 
\ 	 in by the Ministry of  

at d,  71 L 	
tnt. 

/7 . ;: t mTh. 1" S tfle oic:.wirg d.eision was taken: 

	

jva V 	h 	', qudl1hcat1os 

rc'r c wve :is i ' he NC of 1eU iZ poSsiflg € I 

c*)tS.. Dere vith three months' training in Yog afrom a 

c xis' ri i 	u rc placul i iuC 	 three ur r w 

Eti 	Scak 	P, 5,500 - 175 9,000,, 	- 

L: :: :  

	

CiC'r, Wfl() do iic 	Luifd the 

v. ill .:st chtifled to tht 	bnvc pay scales only trom.the acEuaI dift: 

1 v U 1C ti' 	U Ia C 	Ot1S 	liii 5&J( h U1 Lh( 	Aill  

thc. cii4of pay oF Rs. 4,500 - 7000 which is a rcplace'nCflt :ac  
1,40_2:00w.e.f0i0i-i9 96  

3. 	Th dcciiOfl takcr by the Cbainnan, KVS.has been inleTtenti 

vid Icicr N o F. 1.2- [7/97K\'S(AdJDfl)da 	thc3rd Fehma iv. I 

	

. 	SuUinittd for tavour of kind inormatiofl of the Board o 

( ovclors. 
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RAJYASABHA 

Unstarred question No. 1198 
To be answered on Date March 5,1999 
14 Phalgun, 1920(Sake) 

Policy of Promotion 	iya Vidyalaya Teachers. 

1198 Shri Gaya Sin 

Wi1lth Hon'ble Minister of HRD please' tell that:- 
Is it a fact. that Kendriya Vidyalaya teachers called as'Miscellenous' are not 
For promotibnt under internal promotion Quota whereas trained graduate 
teachers of kbobe su grade are entailed? And 
If yes, its teLsns and basis? 

AUWER 
I 	I 

Minister of HRD (DriVI.M.Joshi) 
(a)&(b) Accounting t Kendriya Vidyalaya Sangathan (Appointinent,prornotjon and 
seniority) rules 1971, kmended from time to time, 50% post as of PGTs & TGTs 
filled by promoting TGTs and PRTs Beside this on completion of 12 years service 
they are entitled for'sehior scale and flzrther own complication of twelve years service 
they are entitle for selection grade. 

The socalled miscellaneous' category of teacher namely music 
teacher, Drawing Teacher, Physical education Teacher, Yoga Teacher, SUPW 
teacher and Librarians. The teacher of this category is entitled for senior scale and 
selection grade. 

From thsd MISC. category, Drawing Teacher, Physical education 
Teacher are entitled to PGT . Music Teacher are not entitled for promotion to TGT. 

Other teacher of MISC. category are not promoted to PGT as there are 
no such post available to them. 
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IN THE CENTRAI ADMINISTRATIVE TR]UNAL:GUWAHATI BEIH 

AT GUWAHATI 

ORIG NAL APPLICATION NO.399/2000 

Sri L N yadav • ..,.Applicant 

-Va- 

Union of India & ora..Respondeflta 

The respondent No.2 and 3 and 

4 above named beg to file their 

written statement as follows 

That all the averLflentS and submissions 

made by the applicant in the original application 

(hereinafter referred to in short as the application) 

are denied by the answering respondents save and, 

except what has been specifically admitted herein 

and what appears from the records of the case, 

That with regards to statements made 

in paragraph 4.]. to 4.10 of the application the 

answering respondents have no comments. 

That with regard to statements made 

• 

	

	in paragraph 4.11 of the application the answring 

respondents have no comments as they are matters 

of record. 

contd... 



That with regard to statements made in 

paragraph 4.12 of the application the answering 

respondents beg to state that the' applicant Sri 

I.. %i Yadav was wrongly granted senior scale with 

effect from 1.1.96 by the AC concerned. The three 

tier pay säale has been adopted for this category 

of post with effect from 1.1.96 and the applicant 

is required to work in the entry pay scale of 

Rs.$Z500 9000 w.e.f. 1.1.96 to 31.12.2001 that is 

for 12 years to be eligible for grant of senior 

scale • The senior scale has been wrongly granted 

to sri' L N Yadav. Therefore it has been withdrawn 

by the Assistant Commissioner,Kendriya vidyalaya 

sangathan(hereinafter refé.. red to inshort as(KVS ) - 

corerned vide office order NO.F.21-1/98 KVS(AR) 

dated 30. 3.2001 

Copy Of the office order NO.F 21-1/ 

98 -KcIS(AR) dtd.30,3.2001 is annexed 

here4with and marked as annexure-1. 

That with regard to statements made in 

paragraph 4.13 of the application the answering res-

pondents have no comments as they are matters of te-

cords. 

, 	That with regard to statements made in 

paragraph 4.14 of the application the answering res-

pondents beg to state that the applicant does not 

contd. 0. 



fulfill thee eligibility criteria for grant of 

senior scale.on the other hand he is entitled to 

get the entry scale only as on date that is Rs.5500-9000. 

That 

paragraph 4.15 

pondents beg to 

teacherà of KVS 

of KVS or posts 

offices* 

with regard to statements made in 

f the application the answering res-

state that the pay scales of Yoga 

cannot be compared with other poets 

with identical nomenclature in other 

That with regard to statements made in 

paraguaph 4.17 of the application the answering res-

pondents beg to state that the qualification for the 

post of Yoga teacher was revised in the 52nd meeting 

of the Board of Governors held on 17.12.1988 and it 

was fixed as Graduate with 9 months training in Yoga 

9 0 	That with regard to statements made in 

paragraph 4.18 and 4.19 of the applic ation the answer-

ing respondents beg to state that the submissions made 

by the applicant that services of yoga teachers,, who 

do not attain prescribed qualification are going to be 

terminated is not correct. 

10 1, 	That with regard to statements made in 

paragupph 4.20 of the application the answering 

respondents have no comments. 

11. 	That with regard to statements made in 

• • 

	

	paragraph 4.21 of the application the answering 

respondents beg to state that the Board of Go'vernor 

contd... 
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-4-. 

of KVS in the meeting held on 20.4.95 further revised the 

qualification for yoga teachers as "Graduation and 3 months 

Yoga training from a recognised Inst1tutio5." 

	

12. 	That with regard to statements made in 

paragraph 4.22 of the applic ation the answering respon-. 

dents beg to state that the submissions are indicative 

of wild imagination on the part of the applicant with no 

substance whatso.,ex 

	

130 	That with regard to statements made in 

paragraphs 4.23 of the application the answering respondent 

beg to state that the submissinn made in this paragraph 

are not related to the case, 

That with regard to statements made in 

paragraph 4.23 to 4.24 of the application the answering 

respondents have no comment as they are matters of 

record, 

That under the facts and circumstances of 

the case it is respectfully prayed that the Hon'ble 

Tribunal may be pleased to dismiss the application 

with costs. 



VEZUFICAT ION 

I, Shi D K Saini, son of Shri C L Saini, aged 

about 151 years, presently working as the Assistant 

Commissioner , Keridriya vidyalaya Sangathan,Mal igaon 

* 

	

	chariali,Guwahati Regiona do hereby verify that 

the statenents mde in paragraphs 

are true to my knowledge andthose made in paragraphs 

are based on records and nothing mate-

rial has been concealed thereferom. 

Place : Guwahati 

Date 	:. t6I oL 	
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IN THE CENTRAL AEI4INISTRATIVE TRIBUNAL : GUWAHATI BENCH 

AT GUWAHATI 

ORIGINAL APPLICATION NO.399/2000 

SRI. L.N. YADAV ....... PPLICANT 

-vS- - 

UNION OF INDIA & ORS. • RESPONDENTS 

- 	 The applicant begs to file a rejoinder 
as follows :- 

That with regards to statenents made in paragraph 
4 to 15 of the written statement efi the respondents the 
answering the applicant beSto state are denied. 

That with regards to statements made in para-

graph 4 of the respondents the answering applicant beg to 

state that Shri. G.R. Khurana Sr. Ann. , Officer, KVS 

( H.Q.) New Delhi with reference to his letter NO.18-1/99 

KVS.(Acnn..-I) dt. 26-3-2001 as per this letter senior Scale 

of the applicant has been withdraw. That letter has not 

given by the respondents to the applicant. The respodents 
give only Office order NO.P21-I/98 - KVs ( AR) at. 30-3-2001. 
In paragraph 4 The respondents answering the applicant is 

required to work in entry pay scale of Rs.5,500 - 9,000/-

w.e.f. 1-1-96 to 31-12-2001. But as per Office order above 

said senior scale to yage Teacher cannot be granted before 
01-01-2008. As per Hon'ble Chairman of KVS and Hon'ble 

Minister of HRD Govt.of India in RMYA SABHA unstarred 

question NO. 1198 to be answered on March 5th, 1999. As per 

thswer Misc. Categaries teacher like Physical Education 

Teacher , Music Teacher, Yoga Teacher, SIPW Teacher etc. 

celd be taken into senior scale after 12 years of service 
as per KVS ( Appointment, Promotion & seniority ect.) 
Rules - 1971 

Copy of the Rajyasabha unstarred question No.11981  
is annexed herewith and marked as Annexure -1 

That with regards to state Mhats made in 
Office holder No.F21-I/98 - KVS (AR) 30-3-2001 of the 
written statement of Paragraph No04 Annexue - 1 of the 

written stat ement of the respondents the applicant answering 
beg to state that as per JODHPUR BENCH, Central Admn. 
Tribunal O.A. 284 and as also of the Hon'b].e Suprn 
Court. "NO RECOVERY CAN TIE MADE FR01 AN EMPLOYEE, IF THE 
OVER PAYMENT WAS DUE TO WRONG CONSTRTTI ON OF THE PART OF 

Copy Of 297 SWAMY'S CASE -LAW DIGEST 1996/IP.Nø. 444 is 
annexed here w th and marQed as annexure - 2 

kP 
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That with regards to stat ment made in paragraph No.6 

the written statement of the respondents the answering appi ba 

beg to state that the applicant fulfill the eligibility 

criteria for grant of senior scale and selection grade scale. 

From 1983 - 1 . 84 as f ol lows  

l. The applicant is working in KVS since 24-10-1981.as a yoga Tr. 

2 . The applicant was cont irmed wa e.f. 24-10-83 

3. Appi icánt is Gradut e from P anj ab University. 

4.Applicant has passed One tear Diploma in Yga Education 

in(sess ion 1980 - 1 81 from KAIVALYADHAM - LONAVALLA ( Maharastra) 

kav1yadham has been aceepted as National Institution in the Field 

'Yoga education by the Ministry of .HRD Govt. of India. 

5. Applicant has passed Certificate. Course in Sports frQm N.I.S. 

• 6. The applicant has also Eerience as a Physical Edn. Teacher 

4t . overnment Higher Secondary School Mangan (Qovt. of Sk1m ). 
. rbe applicant has attended in seice course LaksthUbai 

atonal College of Physical education Guwalior and Jubbalpur. 

8. .he applicant is specialist in the field of Yoga appreciation 

• 	+tter by Dr. J.S. Makhani Prop. & Headof Dept. of Orthos- 

(sursery) • Goa Medical College on 3-07-81. 

49 , 

p 

tApprec iat ion letter issued by  the  Principal of KV Madurái 

(Tmil nadu ) vide -letter No. MDU No.6-4/LNY/273 dt. july 31,1983 
as er this letter (Certificate') the applicant is specialist 

i;dhoronic diseases and having very rich knowniedge on disease, 

peient&ion and cure. Yoga teahing has a nice effect and 

on students. 

10 
	

e applicant was also been appreciated by Dr. Venkatapai Prop. 

& 
	

d of Dept. POHARMANOLOGY . and Dr. K.R.J?KOB M.S. Deam 

Medical. College of Madurai (T.w.) 	all thve. said are 

m 
	

in para graph. 4.1 to 4.11 ofO.A. 399 / 2000. 
riswering respodents have no comments as per written statnent 

e respodents para. no. 2 & 3 

5 .L 

of L, ~  

Bac 

nis 

That with regards to statnent made in paragraph no.7 

*itten statnent of the respondents thariswering applicant 

state that the pay scale of yoga teacher of KITS can be 

'ed with CT(National Capital Territory) of Delhi. In NCT.of 

L goga teacher of KITS having qualification at par with their 

part's in the NCT of Delhi yoga teacher 1  VIZ possessing a 

orts Degree + three months' training in yoga from 'recog-

Institution, will5be place In the three tier pay structure. 

Copy of the itn No.8: to report Revision and grant of 

3? 	pay scale to yoga teacher is anne.ed herewith and marked as 

ann r-3. 

Cotd,.  
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• 	6. 	That with regards to statements made. in paragraph 8 to 11 

of. the respondents in written statement the answering applicant beg 

to state that the scheme of yoga teaching in KVS was approved by 

the (BOG ) Board of Governers tX ±tx of KVS in its 39th Meeting 
held on 12-02-1981 yoga teaching scheme in KVS was introduced on 

an experimental basis in 1981 and extended on year to year.620. 

posts of yoga teacher were sactioned and 354 yoga teacher joined 

in the grade of 425 - 640. The essential qualificaEion percribed were 

• Matric/Higher Secondary with a practical knowledge and experience 
of yoga training. EVALUATION OF YOGA SCHEME. AS FOLLOWS: - 

The evaluation of the yoga scheme in KVS. was entrusted to the 

Admjnistrative Staff College of India,Hyderabad in Sept.1982 . The 

Institution in its report said that the scheme was too recent to be 
evaluated and recommended. 

Another evaluation was conducted in August, 1984 under the 

Chairmanship of Dr. P.D. Shukia, former Vice-Chairman KVS. The reco-

-mmendat ions of this Committee were considered by BOG of KVS in 

its 47th Meeting held on 26-9-1986. Arad 
3 • 	Further reviwed in the Ministry of HRD in the light of 

National EdUcy of Education 1986 which promoter intergrated develp-
ment of Body and mind in BOG 47 meeting held on 26-9-86 decIded 

to made the scheme regular one and prscribed Educat lonal qual if ica-

tion Gradution plus professional qualification one year training in 

yoga for the post of a yoga Teacher in KVS, 6 years over given to 
accure 'educational professional qualification Yoga teacher who don't °  
posses the requistite qualification with the prescribed period will 

be automatically stand terminated, and compotant authority permiss-

ion to yoga teacher for appering in higher examination 1-ehind the 
limit of 10% 

The BOG in Its 52nd meeting held on 27-12-88 it was fixed 
Gradute with 9 months training in Yoga. 

In BOG 58th meeting held on 20-4-95 maintain graduation + 

three months training in Yoga.f or conformation Yoga Teacher. 

Yoga Teacher who do not possess gradution + 3 months training 

in Yoga will be in the scale of RS 4,500 - 00 - 7,000 till they 

accure the Gradution +.3 months training Yoga they will be p'aced 
in entry pay scale RS 5500-9,000. 

The proposal for the revision and grant of 3 tier pay scale to 

Yoga teachers at par with their counterparts in the NCT of Delhi was 

then under consideration of theMinistry of HRD whose recommendations 

were subsequentiy concurred in by the Ministry of 	- - 
Finance ( Deptt .,of Expenditure) and after the approval of the Chairman 

KVS, the following decision was taken : 

Contd..-4- 



7. 	That with regards to statements made in para graphs No.5 

and 12 to 14 of the written statements of the respondents the answ-

ering applicant beg to state as follows:- 

The applicant representation regarding pay scale of senior 

liicalei and selection scale on stamp papers on dated 17-2-98 to the 

respondents at per with NCT of Delhi the respondents informed the 

applicant a proposal 	nk for grant of pay scale to Yoga teachers 

at per with other Misc. categories teachers has already been sent 

to the Ministry of HRD for necessary approval. ETIV section togeth-

er, with representation dated 17-2-98 for taking action on other 

issues. The respondents send the applicant 3 months training along 

with un qualified Yoga teacher . The applicant has already passed 

one year training in Yoga Education in 1980 - 81 from KVALIYADHAM 

The applicant threatened to self innotating if his conf or-

mat ion senior scale and selection scale grievances not be settled 

then Commissioner told the applicant you are get then the applican 

withdraw is self immolation. But a base less disciplinary Case start 

against the applicant but after some time the respondent drop all 

the charges levelled against the applicant vide charge memo No. P6-

9/98/KVs( AR ) dated 20-3-1999 and granted the senior 

scale and conformation on dated 24-3-1999 and senior scale from 

1-1-1996 

The applicant save Govt. of Indias at least morethan 20
IF 

Crores that unqualified Yoga teacher ( Matric + one month training) 

were getting the same seale along with quilified ( like the appli-

cant from 1981 to 31st.December 1995 

The respondent withdraw the applicants senior scale when 

he went to get Guwahati OA 399/2000 above regarding selaction Grade 

5.. 	Unqualified teachers are gatting TA & DA and earn leave 

in complact ion of Yoga 3 months training like VIRAPPAN because 

unqualified Goa teacher became unquarable headace to the respon-

deits 

8.1 	 That with regards to statement made in paragraph 15 of 

the written statements of the respondents the answering applicant 

that to state the strength of any educational Institution lies 

essentially in its teaching fac])ty.  Unless ,the teacher are dedicated 

well trained and well equipped the objective of plo vinding quality 

education is difficult to achive. This is true all more in an Institu-

t ion. ±±kE BM which seeks to be a pace, setter in school education 

teacher is the King pin of Any educational instittion . Updating of 

his knowledge which is so very necessary. Yoga teaching scheme' intro-

duse in KVS 1981 with Matric + knowledge of Yoga may be one 

mOnth thmore  on the other hand in the NCT of Delhi starts Yoga 

education in 1983. The NCT of Delhi Yoga teacher viz possesing 

a bachelor's Degree with three months training in Yoga. 

4$7 'Yoga teacher were appointed in 1982 - 183 among 91 Yoga 

cL' 	 Contd -5- 
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eachr ( 20%') got smxtorxftheme Selaction scale from 183-4 

s per I RAJYASABHAI unstarred question Nocjj3to  be unswered 

th March 1999. Was answered Hon'ble Minister Resource Develop-

ent and Hon'ble Chairman KVS. Selection Grade,Scala to yoga 

eacher. 

9. 	The applicant beg to state that the proposal for the 

levision and grant of 3 tIer pay scale. to Yoga teachers at par 

iith their counterparts in the NCT of Delhi. Yoga teacher of 

BVS. having qualifications at par with their counterparts in the 

of Delhi viz, possessing a Bachelor's, Deqree with three months 

training in Yoga. The Yoga teacher of NC T of Delhi grant selacti 

ion Grade seale on the basis of III CPC recommendations,Govt. 

 implement the planning W.e.f. 1-8-1976 regarding 10% to 20% ~as 
or categary 'C' &' D' Subject to fulfill specific conditior. 

iS '' The . applicant beg to state that duties and responsibi-

lity of Yoga Teachers of KVS and Yoga teacher of NCT of thhli 

Are same . both's Yoga teachers.( KVS & NCT of Delhi ) qualifica- 

ions are same. Both are based on recommendations, made by the 

9entrai pay CommIssion set up from time to time the Principal 

4dopted and the. factor taken into accounts need invat&ly are 

same. Consumers price in dex to which pay scale and related 

also 	being same. The equation of pay under Central pettern of 

cale are 	 same 

he applicant as per rejoinder of the app1cants in para No.4 

fulf ill the illigibility criteria for grant of senior scale 

ad selection grade scale . Should he given to the applicant from 

1983 - '84 

Copy of the RMYASABH 

Unstarred question No.X= 153 ,  

- 

	

	 Is annexed herewith and marked as 
annexure No.-4 

11. 	That under the facts and circumstances of the Case it is 

r'spectfully prayed that the Hon'ble Tribunal may be pleased to 
g -ant the applicant selection Grade Scale 

Id period 'would st't from 24-10-1981 with cQts. 
2(at4 
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- VERIFICATION - 

I,L.N. YADAV $/Oe S1W1. B.R.YADA1 aged abbut 47 years 

psently working as Yoga Teacher in Kendrya Vidyalaya Dimapur 

dO1 hereby that all the statnents made in paragraph from 1 to 

1i are true to my knowledge and nothing matterial has been 

0iicea1ed thereform. 

lace : Dlmapur. 	 DEPONEMT. 

tate :20-08-2001. 



RAJYA SABHA 	T", 

Unstaned question No.1198 
To be answered on Date March 5,1999 
14 Phalgun, 1920(Sake) 

Policy of Promotion to Kendriya Vidyalaya Teachers. 

1198 Shri Gaya Singh, 
Will the Hon'hle Minister of HRD please tell that:- 

Is it a fact that Kendriya Vidyalaya teachers called as'Miscellenous' are not 
For promotion under internal promotion Quota wheeas trained graduate 
teachers of sbobe su grade are entailed?- And 
If yes, its reasons and basis? 

Minister of HRD (Dr. M . M.Joshi) 
(a)&(b) Accounting to Kendriya Vidyalaya Sangathan (Appointment,promotion and 
seniOrit') rules 1971, amended from time to time, 50% post as of PGTs & TGTs 
filled by promoting TGTs and PRTs Beside this on completion of 12 years service 
they are entitled for'senior scale and further o''n complication of twelve years service 
they are entitle for selection grade 

The so called miscellaneous' category of teacher namely music 
teacher, Drawing Teacher, Physical education Teacher, Yoga Teacher, SUFW 
teacher and Librarians. The teacher of this category is entitled for senior scale and 
selecticrn grade. 

From these MISC. category, Drawing Teacher, Physical education 
Teacher are entitled to PGT . Music Teacher are not entitled for promotion to TGT. 

Other teacher of MISC. category are not promoted to PGT as there are 
no such, post available to them,, 
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SWAMY'S CASE-LAW DLGEST-1996/1 

DCRG. This is not 
is very mu in serv 
to be enforS after 

in the present case. In 	instant case, the applicant 
overpayment ~6 detection of error has sought 

itice, by pst1ments, to be recovered from his r  
regular salary. we must at note 
in overpayment f money to 	v 
ce'iitied in the 	e for 
brought to the noti of e Tn 
cited. Considering al ese facts an 
the OA has no 	and wedismiss 

i the aspect of public interest involved 
nment servant, which aspect has been 
its Department has been successfully 
which was not the case in the case-law 
circumstances, we are of the view that 
ie same accordingly. 

4. A 

297. Swainy's CL Digest 1996/1 
CENTRAL ADMINISTRATIVE TRIBUNAL 

JODHPUR BENCH 

R.B. Saxene Y. Union of I1K1ia and others 

r2 

O.A. No. 284 of 1994 Daze of Judgnreni 23-11-1995 
No recovery can be made from an employee, if the overpayment was 

due to wrong construction on the part of the administration 

Facts: The respondents after having fixed the seniority and pay of the 
applicant from 1-8-1989 passed an order on 12-8-1993, and subsequently by 
the impugned order, dated 8-2-1994 the respondents themselves examined 
and found wrong stating that fixation was due to mis-interpretation of rules 
and started recoveries of excess payment made, at Rs. 1,000 per month. 
Against the said impugned order, the applicant challenges that such 
recovery which has a crippling effect cannot be passed and relied upon the 
order of this Tribunal in O.A. No. 477 of 1994, Mahaveer Singh v. Union 
of India and others, decided on 20-9-1995 and the Supreme Court judgment 
in Sahib Ram v. State of Haryana [1995 SCC (L & S) 248] in which the 
Supreme Court held that no recovery can be made from an employee, if the 
overpayment was due to wrong construction on the part of the 
administration and not because of any mis-representation on the part of the 
employee concerned. 

Held: in view of the fact that the judgments of this very Bench of the 
Tribunal as also of the Hon'ble Supreme Court, we feel that there is no case 
for the respondents to order any recovery from the pay of the applicant, 
now having allowed him ante-dated seniority from 1-8-1989. The OA, 
therefore, succeeds and the impugned, order, dated 28-2-1994 is hereby 
quashed. 

298. SwamyCL 9it 1996/1 
CENTRAL ADMiN1SATIVE TRIBUNAL 

BOMBAY)ENCH 

A.R. Alli and another viUnion ZKIndia and another 

O .A. No. 460 of 1990 fDaze of Judgenz 8-12-1995 
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ThM NO. 8: TO REPORT EVIS ION ANDRA1I 

	

) 	OF 3. -. TEER PAY SCALE TO YQGA TEACHERS N 
KENDRIYA V1DY6LAY6S 	 1: 

With the concurrence and approval of the Financial Advisor 
of the MHRD and Chairman, Kendriyâ Vidyalaya Sangthan, the 
riscd pay si1es as per the recommend.adOfls of the Vth Central Pay 
Cormnission were implemented for Group W, 'B', 'C & D categozit of 
fThi:: md non-teaching staff of ,  Kendriya Vidyalaya Sangathan. The 

c'f Conors were apprised of this decision in th:ir 63rd meeting 

	

on 	 SZE 	l99. 	. 

roposal for the revision and grant of 3 tier pay scale to 
e tths at pa with tiiir cQunterpS in the NCT of D1hi 

	

:. 	corid'ration of the Ministry of HItt) whose 
'us wera subsiLquently concurred in by :h.MIui1zOf 

of 1xrendire) and aacr the approval of tile 
KVS, fliC foll3ir1g decision was taken: 

f Kcn..itiy Vidyalayas, 

	

with their counw pji. in the NCT of Delhi viz. possessi 	. 

three nonth3' training in Yoga frc':: 

	

instl,:i.l! v1 ti! be p1ecd itt tltc 	threc icr '.ty 

01-01-1996 

R.. 5500- 175 9,000 

fl..M ..C3L 	Rs. &300 - 200 -10,500 

ecioa Scale 	Ks. 7,500 - 250-12,000 

iacl,c, who do nc fulfil the prccribcd qwilificaiofl' 

V. iJ !: entitk'1 to th' abovc pay scales only from the aCWaI d:tft 

'iv n 'irq ific .qutli ucuioIL. Ti El such ti m hcv wifl conli nut: t: i 

	

le of pay of ls. 4,500 - 7000 which is teplacement 	t1 

01 	. 1,4(a) - 2300 w..f01.01-1996 

l'en intp!c:( 

	

F. i:- ;,'./..l\''':\t1ntt) •t)1tL' 	t!' 	1"el'tt1:J 

foi favotir of -ki.nd I formaun of the 1oU 

or 
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RAJYA SABHA 

STARR.EDQuestionNo - 153 
To be answered on 5t  March, 1999 
14, Phalgun, 1 920(Saka) 

Scale Yoga teachers  
153 Shree Jalauddin ansari 
Shree Govind Ram Miri. 

Will the Hon'ble Minister of Human Resource development be please to State - 
(a. )Whether at the time of im1ementation of ifi CPC recommendations, the 20% post of 
total post of different categories were changed to selection grade? 
(b) If Yes (So). Whether the post of Yoga teachers were changed under the position? 
(c ) If not, the reasons and justifications there of? 

ANSWER 
The Minister of human Resource Development 

(Dr. Murli Manohar Joshi). 

(a), (b), (C): A copy of information hasbeen kept on the Sabha Patal, 
Information given in answer report in ref, to stared question No 153, Part (a), (b) 
$ (c) raised by Shree Jalauddin Ansari & Shree Govind Ram Miri on 5.3.1999 
regarding Selection Grade post to Yoga teachers. 

on the basis of ifi CPC recommendations, Govt. has implement the planning 
\V.e. 1. 1.8.1976 regarding 10°'ó to 20% selection grade for cat 'C' & D', 
Subject to fulfill specific condition 
& (c) NCT, Govt. of Dethi, has informed that out of 457 posts, 91 posts had 
been changed into selection grade in 1982-1983 who had been appointed 
earlier. In addition, No yoga teacher has been appointed after 1982-1983. 
Union Territory Pondichery, Lakshadweep.. Andaman& Nicobor Island has 
reported that there is no post of yoga teacher in their state schools. Ibn the 
Union Territory of Chandigarh, pay 7 scale of Central Pay commission is not 
existence. 

In same way there is no post of Yoga teacher Novado a \'idyalaya and 
Autonomous school system of Central Tibetian Schools. Kendriva 
Vidyalava Sngathana has informed that the planning of Yoga teachers had 
been started in 1981 on experimental basis and their period were extened 
upto 1986 by Governing Board (BOG) and was decided that Yoga teacers 
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